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which will come in course of pay­
ment during the year ending
the 31st day of March, 1957, 
in resprot of ‘Ministry of Com­
munications’.”

D em and  N o . 6— I ndian P osts  &
T elegraphs  D e pa r t m e n t  ( I nclu d in g  

W orking  E x p e n s e s )
“That a sum not exceeding 

Rs. 48,14,27,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Indian Posts & Te­
legraphs Department (Including 
Working Expenses)*.”

D em and  No. 7— M eteorology

“That a sum not exceeding 
Rs. 1,25,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Meteorology’.”

D em and  No. 8—O verseas C o m ­
m u nications  Service

‘That a sum not exceeding 
Rs. 96,50,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Overseas Communi­
cations Service’.”

D em and  No. 9—A viation

“That a sum not exceeding 
Rs. 3,47,63,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Aviation’.”

D em and  No. 10— M iscellaneous
D epa r tm en t s  and E x pen d itu re  under  

th e  M inistry  o f  Com m u n ica tio n s

“That a sum not exceeding, 
Rs. 15,13,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the vear ending the 
31st day of March, 1957,

in respect of ‘Miscellaneous De­
partments and Expenditure under 
the Ministry of Communications’.”

D e m a n d  No. 114— C apital  O utlay
ON Indian  P osts and  T elegraphs  

(N ot  m e t  f r o m  R e v e n u e ) 
“That a sum not exceeding 

Rs. 22,44,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Capital Outlay on In­
dian Posts and Telegraphs (Not 
met from Revenue)*.”

D em and  No. 115—C apital  O utlay  
on C ivil A viation

“That a sum not exceeding 
Rs. 3,09,15,(KX) be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31^ day of.M arch, 1957, in res­
pect of 'Capital Outlay on Civil 
Aviation’.”

D em and  No. 116— O ther  C apital
O utlay  of  t h e  M inistry  of  C o m m u ­

nications 
“That a siim not exceeding 

Rs. 6,14,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31sl day of March, 1957, in res­
pect of ‘Other Capital Outlay of 
the Ministry of Communications’.’*

NOMINATION TO PANEL OF 
CHAIRMEN

Mr. Speaker: I would like to make 
an announcement. Consequent upon the 
election of Sardar Hukam Singh as De- 
puty-Speaker of Lok Sabha on the 20th 
March, 1956, a vacancy has occurred 
in the Panel of Chairmen. Under Rule 
9(1) of the Rules of Procedure and 
Conduct of Business I hereby nominate 
Shri K. S. Raghavachari to serve as a 
member of the Panel of Chairmen.
5.43 P.M.
The Lok Sahha then adjourned till Half 

J*ast Ten of the Clock on Friday, the 
23rd March, 1956.




